CENTRAL RDMINISTRATIVE TRIBUNAL
BANGELORE BENCH

S\ spmata e

. FH I8 L RS S5 e %
Commercial Complex (BDA)
Indiranagar
Sangelore - 560 038
Dated P
) < CAPR 199 3
RPPLICATION mo (¢ 342/1983, 4 J
W.P. NO () L J

Applicent (s) A,K.Muraleedharan, v/s&espondent (s)Collector of Centrsl
xcise & Customs,Bsngalore, '

To 1, S8ri,A.K,Mureleedharen, 3. Collector of Central ®Bxcise
Seaman Grade-1I, : end Customs,
Customs Marine Unit, Central Revenue Building,
Office of the Additional Queens Road,
Collector of Customs " . Bangz2lore-560001,

Mangalore-570 0ﬁﬂ(10’.

2. Sri.R.Hari,
Rdovcete,
No.4, Cambridge Road,
Ist Cross,Ulsoor,
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Seaman’ Grade-11,
Customs Marine Unit,
0/o the -Addl, Collector
of Customs,’

Mangalore ~ 570 010,

(Shri R3.Hari, Advocate)
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1. Colleetor of Centrat Excises
& Customs, Central Revenue Building,
“Queens Road, Bangalore — 568 -0801.: -~ ypeiwwis

This application having come up for hearing before this Tribunal

today, Hon'ble Mr.

made the following:

Shrl A Ko Nuraleedharan,

Justice P.XK,

Respondent. -

Shyamsundar, Hon'ble Vice~Chairman

ORDER

We are not in a position to help the applicant at all for the

simple reason whatever was done and uhatever the man had suffered

had been prior to November, 1982,

‘'when he could have challenged his

adversity before the High Court as the High Court was dealing with

all the problems contended by a civil servant.

He did not do so

but now in the year 1993 complains of injustice done to him in

1982,

e_gﬁ%§&?nder the provisions of the Administrative Tribunals Act,
\A> i :

Té%red non-congnisable by the Tribunal.

,ﬁa}I\camses of action that have ariseén at a point of time as three

g \'&’E . ,
3 . S . e
i%ears\é%glier to the coming into force of the Tribunal 1pself have

In sdeh‘mefters the

Trlbunai does not have even the bduer toicondone'theiﬁeiey involved
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Slnce thls was the*v1eu o the‘Prlncipal-Bench of CAT

d

ase of V.K. MEHRA v. SECRETARY, M/0 INFORMATION AND

S .

TING, 'sz DELHI (ATR 1986 GAT 203) and the order of the
J

ench of’ CAT in the case of V. GANGAIAN AND QOTHERS v,

MANAGER , SOUTHERN RAILUAY NADRAS AND RNOTHER (ﬂtﬁ 1988
402), relied on by the lea?ned counsel for the applicant

help
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t the matter be¥my no longer res judicats
This application has to fail for want of jurisdiction.

gly & stands dismissed as|not maintainable. No costs.

talning uﬁether the delay knvolved can p0531b1y be over-
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